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MEMBERS SWORN 

HON. SPEAKER: Secretary-General may now call out the names of newly 

elected Members. 

SECRETARY  GENERAL:  Shri Sarfaraz Alam 

1. Shri Sarfaraz Alam (Araria)  - Affirmation - Hindi 

2. Shri Nagendra Pratap Singh Patel (Phulpur) - Oath - Hindi 

3. Shri Pravin Kumar Nishad (Gorakhpur) - Oath - Hindi 
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11 05 hrs 

OBITUARY REFERENCES 

माननीय  अ�य� : माननीय सद�यगण, मझेु तीन पूव� सद�य� �ी उ�मभाई हरजीभाई पटेल, डॉ. 

बो�ला ब�ुली रमैया, �ीमती सशुीला बंगा� ल�मण और स�ुिस� ि�िटश physicist  और 

cosmologist �ोफेसर �टीफन हॉिकंग के दःुखद िनधन के बार ेम� सभा को सूिचत करना है । 

�ी उ�मभाई हरजीभाई पटेल गजुरात के त�कालीन वलसाड ससंदीय �े� से सातव�, 

आठव� और दसव� लोक सभा के सद�य थे । 

 वह वष� 1991 से 1996 तक के��ीय �ामीण िवकास रा�य मं�ी रहे और आठव� लोक 

सभा के दौरान अनसूुिचत जाितय� तथा अनसूुिचत जनजाितय� के क�याण सबंंधी सिमित के 

सद�य भी थे । 

 इससे पूव�, �ी पटेल वष� 1957 से 1960 तक त�कालीन मुंबई िवधान सभा के सद�य रहे 

और त�प�ात् वष� 1960 से 1980 तक गजुरात िवधान सभा के सद�य रहे। उ�ह�ने गजुरात 

सरकार म� प�रवहन, िव�तु, जेल और वन रा�य मं�ी के �प म� भी काय� िकया । 

 �ी पटेल ने गोवा, दमन और दीव को पतु�गाली शासन से म�ु कराने के िलए अिहंसा�मक 

स�या�ह म� सि�य �प से भाग िलया । 

�ी उ�मभाई हरजीभाई पटेल का िनधन 90 वष� क� आय ु म� 30 जनवरी, 2018 को 

वलसाड, गजुरात म� ह�आ । 

डॉ. बो�ला बु�ली रमैया  आं� �देश के इल�ु ससंदीय िनवा�चन �े� से आठव�, दसव�, 

�यारहव� और तेरहव� लोक सभा के सद�य थे । 

 डॉ. रमैया वष� 1996 म� के��ीय वािण�य रा�य मं�ी रहे । 

 डॉ. रमैया ससंद सद�य �थानीय �े� िवकास योजना सबंंधी सिमित के सभापित थ ेतथा 

�ा�कलन सिमित, सरकारी उप�म� सबंंधी सिमित और उ�ोग सबंंधी सिमित के सद�य भी थे । 
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 डॉ. बो�ला बु�ली रमैया का िनधन 91 वष� क� आय ु म� 14 फरवरी, 2018 को पि�म 

गोदावरी, आं� �देश म� ह�आ । 

�ीमती सुशीला बंगा� ल�मण राज�थान के जालौर ससंदीय िनवा�चन �े� से 14व� 

लोक सभा क� सद�य थ� । 

 वह �वा��य और प�रवार क�याण सबंंधी सिमित क� भी सद�य थ� । 

 एक सि�य सामािजक काय�कता� �ीमती बंगा� ने समाज के विंचत वग� के ब�च� को 

िशि�त करने म� गहरी �िच ली । 

 �ीमती सशुीला बंगा� ल�मण का िनधन 69 वष� क� आय ुम� हैदराबाद म� 03 माच�, 2018 

को ह�आ । 

�ो. �टीफन हॉिकंग आधिुनक यगु के एक महान वै�ािनक, theoretical, physicist, 

लेखक एवं �ेरणादायी �यि��व थे िजनक� अ�त��ि� से modern cosmology को एक नया 

आयाम िमला। उ�ह� बह�त से परु�कार� और पदक� से स�मािनत िकया गया। �ो. �टीफन हॉिकंग ने 

�ी रोजर पेनरोज के साथ िमलकर Black  Holes के गिणत को सम�त ��ांड म� �यु� िकया 

था, िजससे Big Bang �योरी तक पह�ंच ह�ई। उ�ह�ने यह भी पता लगाया िक Black Holes 

पूण�तः शा�त नह� ह�, बि�क इनसे भी िविकरण उ�प�न होता है — यह ऐसा phenomenon है जो 

अब Hawking radiation के नाम से जाना जाता है । 

�ो. हॉिकंग एक लोकि�य लेखक भी थ ेऔर उ�ह�ने अनेक प�ुतक� क� रचना क� िजनम� 

पहली कृित थी “A Brief History of Time” जो अतंरा���ीय �तर पर सवा�िधक िबकने वाली 

प�ुतक� म� से एक बनी । 

�ो. हॉिकंग ने जीवन म� सफल होने के िलए अ�यािधक किठनाइय� का सामना िकया और 

वह सदैव न केवल िव�ान जगत बि�क सपूंण� िव� के िलए एक �ेरणादायी �यि��व रहे । 

�ो. �टीफन हॉिकंग का िनधन 76 वष� क� आय ुम� 14 माच�, 2018 को ह�आ । 



16.03.2018        8 
 

हम अपने पूव� सािथय� और �ोफेसर �टीफन हॉिकंग के िनधन पर गहरा शोक �य� करते 

ह�। मझेु िव�ास है िक शोक-संत� प�रवार� के �ित अपनी सवेंदना �य� करने म� यह सभा मेर ेसाथ 

है । 

 माननीय सद�यगण, �ा� सूचना के अनुसार, छ�ीसगढ़ के सकुमा िजले म� 13 माच� 2018 

को  के��ीय  �रजव�  पिुलस  बल  (सीआरपीएफ)  के  सरु�ाकिम�य� के वाहन को माओवािदय� 

�ारा िव�फोट से उड़ाए जाने क� घटना म� 9 सरु�ाकिम�य� क� म�ृय ुहो गयी और अ�य दो घायल 

हो गए  । 

 यह सभा इस कायरतापूण� हमले पर गहरा दखु �य� करती है िजसके कारण शोकसतं� 

प�रवार� को क� और पीड़ा पह�ंची है और घायल लोग� के शी� �वा��य लाभ क� कामना करती है। 

 अब यह सभा िदवगंत आ�माओ ंके स�मान म� कुछ देर मौन रहेगी । 
 

11 08  hrs              (The Members then stood in silence for a short while) 
 
 
11 09hrs 

(At this stage, Shri P. Nagarajan, Shri Jayadev Galla, Shri Konda Vishweshwar 
Reddy, and some other hon. Members came and stood on the floor near the 

Table.) 
 

… (Interruptions) 

माननीय अ�य� : माननीय सद�यगण, अ�छा बरुा दोन� साथ म� चलेगा ।  

…(�यवधान) 
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11 10 hrs 

REFERENCE BY THE SPEAKER 
Hearty congratulations on the occasion of Nav Samvatsar 

 

माननीय अ�य� : माननीय सद�यगण, एक िमनट �िकए । नये साल क� शभु कामना लीिजए। 18 

माच� 2018 से नव सवं�सर अथा�त ्िव�म संवत् 2075 का शभुारभं हो रहा है और इस अवसर पर 

म� आप सभी का अिभनंदन करती ह�ं। म� अपनी व इस सभा क� ओर से सभी देशवािसय� को नूतन 

सवं�सर, िजसे देश के अलग-अलग भाग� म� हम गड़ुी पड़वा, उगादी, चै� श�ुलािद, चेती चादं, 

नवरहे और सािजबू चेइराबा आिद अलग-अलग नाम� से मनाते ह�, क� म� हािद�क बधाई �ेिषत 

करती ह� ं। 

 म� आशा करती ह� ं िक आने वाला नूतन वष� सभी देशवािसय� के िलए नई आशा, ऊजा�, 

उमंग  तथा  नया उ�साह लेकर आएगा और रा�� को साम�य�शाली बनाने क� शि� हम सबको 

देगा । 

 म� इस अवसर पर आज एक ही िनवेदन कर रही ह� ं िक लोक सभा एव ं रा�य के सभी 

माननीय सद�य� के िलए ससंद भवन के स��ल हॉल के समीप �ांगण स�ंया 9 म� सोमवार, 19 

माच� 2018 को दोपहर 1 से 2 बजे के बीच भोज का आयोजन िकया गया है। आप सभी लोग भोज 

के िलए सादर आमंि�त ह� । 

 

…(�यवधान) 
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HON. SPEAKER: Question Hour. Question No. 301. Shri Tariq Anwar. 

… (Interruptions) 

HON. SPEAKER: The House stands adjourned to meet again at 1200 o’clock.  

11 13 hrs 

The Lok Sabha then adjourned till Twelve of the Clock. 

 

  



16.03.2018        11 
 

 12 01hrs 
    

The Lok Sabha reassembled at One Minute Past Twelve of the Clock 

(Hon. Speaker in the Chair) 

… (Interruptions) 

(At this stage, Shri Jai Prakash  Narayan Yadav, Shri K. Parasuraman, Shri 

Vinod Kumar,  and some other hon. Members came and stood on the floor 

near the Table.) 

 
…(�यवधान) 

 
माननीय अ�य�: माननीय सद�यगण, मझेु िविभ�न िवषय� पर �थगन ��ताव क� सूचनाए ं�ा� 

ह�ई ह� । य�िप ये मामले मह�वपूण� है, तथािप इनके िलए आज क� काय�वाही म� �यवधान डालना 

अिनवाय� नह� है । इसिलए म�ने �थगन ��ताव क� िकसी भी सूचना के िलए अनमुित �दान नह� क� 

है । 

…(�यवधान) 
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12 02 hrs 
ANNOUNCEMENT BY THE SPEAKER 

Panel of Chairpersons 
 

HON. SPEAKER: Hon. Members, I have to inform the House that under Rule 9 

(1) of the Rules of Procedure and Conduct of Business in Lok Sabha, I have 

nominated Shri Kalraj Mishra, MP as a member on the Panel of Chairperson, 

16th Lok Sabha against the vacancy caused due to the sad demise of Shri 

Hukum Singh.  
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12 02 ½ hrs 
PAPERS LAID ON THE TABLE 

HON. SPEAKER: Now, Papers to be laid on the Table. 

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM AND 

MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND 

INFORMATION TECHNOLOGY (SHRI ALPHONS KANNANTHANAM): 

Madam, on behalf of Dr. Harsh Vardhan, I beg to lay on the Table:- 

(1) A copy of the Annual Report (Hindi and English versions) of the National 

Tiger Conservation Authority, New Delhi, for the year 2016-2017, along with 

Audited Accounts. 

(2) A copy of the Review (Hindi and English versions) by the Government of 

the working of the National Tiger Conservation Authority, New Delhi, for the 

year 2016-2017. 

[Placed in Library, See No. LT 8906/16/18] 

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND 

NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI 

SHRIPAD YESSO NAIK): Madam, I beg to lay on the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the Institute 

for Post Graduate Teaching and Research in Ayurveda, Jamnagar, for the year 

2016-2017, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Government of 

the working of the Institute for Post Graduate Teaching and Research in 

Ayurveda, Jamnagar, for the year 2016-2017. 
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(2) Statement (Hindi and English versions) showing reasons for delay in laying 

the papers mentioned at (1) above. 

[Placed in Library, See No. LT 8907/16/18] 

 

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM AND 

MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND 

INFORMATION TECHNOLOGY (SHRI ALPHONS KANNANTHANAM): 

Madam, on behalf of Dr. Mahesh Sharma, I beg to lay on the Table:- 

(1) A copy of the Annual Report (Hindi and English versions) of the National 

Biodiversity Authority, Chennai, for the year 2016-2017, along with Audited 

Accounts. 

(2) A copy of the Review (Hindi and English versions) by the Government of 

the working of the National Biodiversity Authority, Chennai, for the year 2016-

2017. 

[Placed in Library, See No. LT 8908/16/18] 

THE  MINISTER  OF  STATE  IN  THE  MINISTRY  OF  FINANCE  AND 

MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON 

RADHAKRISHNAN): Madam, I beg to lay on the Table:- 

(1) A copy each of the following Notifications (Hindi and English versions) 

under Section 31 of the Securities and Exchange Board of India Act, 1992:- 

(i) The Securities and Exchange Board of India (Real Estate Investment 

Trusts) (Amendment) Regulations, 2017 published in Notification No. 
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SEBI/LAD-NRO/GN/2017-18/022 in Gazette of India dated 15th 

December, 2017. 

(ii) The Securities and Exchange Board of India (Issue and Listing of 

Debt Securities (Second Amendment) Regulations, 2017 published in 

Notification No. SEBI/LAD-NRO/GN/2017-18/023 in Gazette of India 

dated 15th December, 2017. 

(iii) The Securities and Exchange Board of India (Infrastructure 

Investment Trusts) (Amendment) Regulations, 2017 published in 

Notification No. SEBI/LAD-NRO/GN/2017-18/024 in Gazette of India 

dated 15th December, 2017. 

(iv) The Securities and Exchange Board of India (Issue of Capital and 

Disclosure Requirements) (Amendment) Regulations, 2018 published in 

Notification No. SEBI/LAD-NRO/GN/2018-01 in Gazette of India dated 

12th February, 2018. 

(v) The Securities and Exchange Board of India (Settlement of 

Administrative and Civil Proceedings) (Second Amendment) 

Regulations, 2017 published in Notification No. 

SEBI/LADNRO/GN/2017-18/025 in Gazette of India dated 27th 

December, 2017. 

(vi) The Securities and Exchange Board of India (Merchant Bankers) 

Regulations, 1992 published in Notification No. LE/11112/92 in Gazette 

of India dated 22nd December, 1992. 
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(vii) The Securities and Exchange Board of India (Portfolio managers) 

Regulations, 1992 published in Notification No. SEBI/LE/92/III in Gazette 

of India dated 7th January, 1993. 

(viii) The Securities and Exchange Board of India (Investment Advisers) 

Regulations, 2013 published in Notification No. 

SEBI/LADNRO/GN/2012-13/31/1778 in Gazette of India dated 21st 

January, 2013. 

(ix) The Securities and Exchange Board of India (Foreign Portfolio 

Investors) (Fourth Amendment) Regulations, 2017 published in 

Notification No. SEBI/LAD-NRO/GN/2017-18/012 in Gazette of India 

dated 20th July, 2017. 

(x) The Securities and Exchange Board of India (Employees’ Service) 

(Third Amendment) Regulations, 2017 published in Notification No. 

SEBI/LADNRO/GN/2017-18/010 in Gazette of India dated 13th July, 

2017. 

(2) Three statements (Hindi and English versions) showing reasons  for delay 

in laying the papers mentioned at item No. (vi to viii) of (1) above. 

[Placed in Library, See No. LT 8909/16/18] 
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER 

OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON 

RADHAKRISHNAN): Madam, on behalf of Shr Shiv Pratap Shukla, I beg to lay 

on the Table:- 

(1) A copy of the Foreign Exchange (Compounding Proceedings) Amendment 

Rules, 2017 (Hindi and English versions) published in Notification No. 

G.S.R.151(E) in Gazette of India dated 20th February, 2017 under Section 48 

of the Foreign Exchange Management Act, 1999, together with an explanatory 

memorandum. 

[Placed in Library, See No. LT 8910/16/18] 

(2) A copy of the Small Industries Development Bank of India (Payment of 

Gratuity to Employees) [Amendment] Regulations, 2017 (Hindi and English 

versions) published in Notification No. HRV No. L00136691/Staff.Gen.(2) in 

Gazette of India dated 25th April, 2017 under sub-section (3) of Section 52 of 

the Small Industries Development Bank of India Act, 1989. 

[Placed in Library, See No. LT 8911/16/18] 

 

(3) A copy each of the following Notifications (Hindi and English versions) 

subsection (2) of Section 3 of the Recovery of Debts Due to Banks and 

Financial Institutions Act, 1993:- 

(i) The Debts Recovery Tribunal-2, Bengaluru (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1484(E) in 

Gazette of India dated 7th December, 2017. 
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(ii) The Debts Recovery Tribunal-2, Ernakulam (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1485(E) in 

Gazette of India dated 7th December, 2017. 

(iii) The Debts Recovery Tribunal-2, Dehradun (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1486(E) in 

Gazette of India dated 7th December, 2017. 

(iv) The Debts Recovery Tribunal-2, Hyderabad (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1487(E) in 

Gazette of India dated 7th December, 2017. 

(v) The Debts Recovery Tribunal-3, Chandigarh (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1488(E) in 

Gazette of India dated 7th December, 2017. 

(vi) The Debts Recovery Tribunal, Siliguri (Lower Division Clerk) Recruitment 

Rules, 2017 published in Notification No. G.S.R.1489(E) in Gazette of India 

dated 7th December, 2017. 

(vii) The Debts Recovery Tribunal-I, Ahmedabad (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1540(E) in 

Gazette of India dated 22nd December, 2017. 

(viii) The Debts Recovery Tribunal-II, Ahmedabad (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1541(E) in 

Gazette of India dated 22nd December, 2017. 
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(ix) The Debts Recovery Tribunal, Allahabad (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1542(E) in 

Gazette of India dated 22nd December, 2017. 

(x) The Debts Recovery Tribunal, Aurangabad (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1543(E) in 

Gazette of India dated 22nd December, 2017. 

(xi) The Debts Recovery Tribunal-I, Bengaluru (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1544(E) in 

Gazette of India dated 22nd December, 2017. 

(xii) The Debts Recovery Tribunal-I, Chandigarh (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1545(E) in 

Gazette of India dated 22nd December, 2017. 

(xiii) The Debts Recovery Tribunal-II, Chandigarh (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1546(E) in 

Gazette of India dated 22nd December, 2017. 

(xiv) The Debts Recovery Tribunal-I, Chennai (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1547(E) in 

Gazette of India dated 22nd December, 2017. 

(xv) The Debts Recovery Tribunal-II, Chennai (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1548(E) in 

Gazette of India dated 22nd December, 2017. 
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(xvi) The Debts Recovery Tribunal-III, Chennai (Lower Division  clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1549(E) in 

Gazette of India dated 22nd December, 2017. 

(xvii) The Debts Recovery Tribunal, Coimbatore (Lower Division   Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1550(E) in 

Gazette of India dated 22nd December, 2017. 

(xviii) The Debts Recovery Tribunal, Cuttack (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1551(E) in 

Gazette of India dated 22nd December, 2017. 

(xix) The Debts Recovery Tribunal-I, Delhi (Lower Division Clerk) Recruitment 

Rules, 2017 published in Notification No. G.S.R.1552(E) in Gazette of India 

dated 22nd December, 2017. 

(xx) The Debts Recovery Tribunal-II, Delhi (Lower Division Clerk) Recruitment 

Rules, 2017 published in Notification No. G.S.R.1553(E) in Gazette of India 

dated 22nd December, 2017. 

(xxi) The Debts Recovery Tribunal-III, Delhi (Lower Division Clerk) Recruitment 

Rules, 2017 published in Notification No. G.S.R.1554(E) in Gazette of India 

dated 22nd December, 2017. 

(xxii) The Debts Recovery Tribunal-I, Ernakulam (Lower Division   Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1555(E) in 

Gazette of India dated 22nd December, 2017. 
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(xxiii) The Debts Recovery Tribunal, Guwahati (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1556(E) in 

Gazette of India dated 22nd December, 2017. 

(xxiv) The Debts Recovery Tribunal-I, Hyderabad (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1557(E) in 

Gazette of India dated 22nd December, 2017. 

(xxv) The Debts Recovery Tribunal, Jabalpur (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1558(E) in 

Gazette of India dated 22nd December, 2017. 

(xxvi) The Debts Recovery Tribunal-I, Jaipur (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1559(E) in 

Gazette of India dated 22nd December, 2017. 

(xxvii) The Debts Recovery Tribunal-I, Kolkata (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1560(E) in 

Gazette of India dated 22nd December, 2017. 

(xxviii) The Debts Recovery Tribunal-II, Kolkata (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1561(E) in 

Gazette of India dated 22nd December, 2017. 

(xxix) The Debts Recovery Tribunal-III, Kolkata (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1562(E) in 

Gazette of India dated 22nd December, 2017. 
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(xxx) The Debts Recovery Tribunal, Lucknow (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1563(E) in 

Gazette of India dated 22nd December, 2017. 

(xxxi) The Debts Recovery Tribunal, Madurai (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1564(E) in 

Gazette of India dated 22nd December, 2017. 

(xxxii) The Debts Recovery Tribunal-I, Mumbai (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1565(E) in 

Gazette of India dated 22nd December, 2017. 

(xxxiii) The Debts Recovery Tribunal-II, Mumbai (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1566(E) in 

Gazette of India dated 22nd December, 2017. 

(xxxiv) The Debts Recovery Tribunal-III, Mumbai (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1567(E) in 

Gazette of India dated 22nd December, 2017. 

(xxxv) The Debts Recovery Tribunal, Nagpur (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1568(E) in 

Gazette of India dated 22nd December, 2017. 

(xxxvi) The Debts Recovery Tribunal-I, Patna (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1569(E) in 

Gazette of India dated 22nd December, 2017. 
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(xxxvii) The  Debts  Recovery  Tribunal-I,  Pune  (Lower  Division  Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1570(E) in 

Gazette of India dated 22nd December, 2017. 

(xxxviii) The Debts Recovery Tribunal-I, Ranchi (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1571(E) in 

Gazette of India dated 22nd December, 2017. 

(xxxix) The Debts Recovery Tribunal-I, Vishakhapatnam (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1572(E) in 

Gazette of India dated 22nd December, 2017. 

(xl) The Debts Recovery Appellate Tribunal, Allabahad (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No.G.S.R.1573(E) in 

Gazette of India dated 22nd December, 2017. 

(xli) The Debts Recovery Appellate Tribunal, Chennai (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1574(E) in 

Gazette of India dated 22nd December, 2017. 

(xlii) The Debts Recovery Appellate Tribunal, Delhi (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1575(E) in 

Gazette of India dated 22nd December, 2017. 

(xliii) The Debts Recovery Appellate Tribunal, Kolkata, Delhi (Lower Division 

Clerk) Recruitment Rules, 2017 published in Notification No.G.S.R.1576(E) in 

Gazette of India dated 22nd December, 2017. 
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(xliv) The Debts Recovery Appellate Tribunal, Mumbai (Lower Division Clerk) 

Recruitment Rules, 2017 published in Notification No. G.S.R.1577(E) in 

Gazette of India dated 22nd December, 2017. 

[Placed in Library, See No. LT 8912/16/18] 

(4) A copy each of the following papers (Hindi and English versions) under 

subsection (1) of Section 394 of the Companies Act, 2013:- 

(i) Review by the Government of the working of the Industrial Investment Bank 

of India Limited (Voluntary winding up of IIBI to the Equity shareholders), 

Kolkata, for the period from 01.10.2017 to 31.12.2017. 

(ii) Liquidator’s Report on the Industrial Investment Bank of India   Limited 

(Voluntary winding up of IIBI to the Equity shareholders), Kolkata, for the 

period from 01.10.2017 to 31.12.2017, alongwith Audited Accounts and 

comments of the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 8913/16/18] 

 

(5) A copy each of the following Notifications (Hindi and English versions) 

under subsection (2) of Section 38 of the Central Excise Act, 1944:- 

(i) G.S.R.183(E) published in Gazette of India dated 23rd February, 2018 

together with an explanatory memorandum seeking to clarify the applicability of 

the Notification No. 1/2018-Central Excise dated 2nd February, 2018 that the 

said notification shall not apply to the goods manufactured on or before the 

01.02.2018 and cleared on or after the 02.02.2018. 
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(ii) G.S.R.184(E) published in Gazette of India dated 23rd February, 2018 

together with an explanatory memorandum seeking to clarify the applicability of 

the Notification No. 2/2018-Central Excise dated 2nd February, 2018 that the 

said notification shall not apply to the goods manufactured on or before the 

01.02.2018 and cleared on or after the 02.02.2018. 

[Placed in Library, See No. LT 8914/16/18] 

(6) A copy each of the following Notifications (Hindi and English versions) 

under section 159 of the Customs Act, 1962:- 

(i) G.S.R.164(E) published in Gazette of India dated 12th February, 2018, 

together with an explanatory memorandum making certain amendments in the 

Notification No. 50/2017-Cus., dated 30th June, 2017. 

(ii) G.S.R.182(E) published in Gazette of India dated 23rd February, 2018, 

together with an explanatory memorandum making certain amendments in the 

Notification No. 50/2017-Cus., dated 30th June, 2017. 

[Placed in Library, See No. LT 8915/16/18] 

 

(7) A copy each of the following Notifications (Hindi and English versions) 

under subsection (7) of Section 9A of the Customs Tariff Act, 1975:- 

(i) G.S.R.61(E) published in Gazette of India dated 23rd January, 2018, 

together with an explanatory memorandum seeking to levy definitive 

antidumping duty on the import of ‘Toluene Di-Isocyanate, originating in, or 

exported from China PR, Japan and Korea RP for a period of five years in 
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pursuance of final findings of the Directorate General of Anti-Dumping and 

Allied Duties dated 13.12.2017. 

(ii) G.S.R.179(E) published in Gazette of India dated 21st February, 2018, 

together with an explanatory memorandum seeking to impose antidumping 

duty on Ceramic Tableware and Kitchenware, excluding knives and toilet 

items, originating in, or exported form China PR shall be effective for a period 

of five years from the aforesaid date of imposition of the provisional anti-

dumping duty, i.e. 13th June, 2017 and shall be payable in Indian currency 

provided that the said anti-dumping duty shall not be levied for the period 

commending from the date of the lapse of the provisional anti-dumping duty 

that is the 11th December, 2017 up to the preceding day of the publication of 

this notification in the Official Gazette.  

(iii) G.S.R.181(E) published in Gazette of India dated 23rd February, 2018, 

together with an explanatory memorandum making certain amendments in the 

Notification No. 3/2018-Cus.(ADD), dated 23rd January, 2018. 

[Placed in Library, See No. LT 8916/16/18] 
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�वा��य और प�रवार क�याण म�ंालय म� रा�य म�ंी (�ी अि�नी कुमार चौबे): महोदया, म� 

िन�निलिखत प� सभा पटल पर रखता ह�:ं- 

(1) (एक) आल इंिडया इं�टीट्यूट ऑफ मेिडकल साइंसेज, नई िद�ली के वष� 

2016-2017 के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) 

तथा लेखापरीि�त लेखे।  

(दो)  आल इंिडया इं�टीट्यूट ऑफ मेिडकल साइंसेज, नई िद�ली के वष� 2016-2017 

के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण)।  

(2)  उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवल�ब के कारण 

दशा�ने वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 8917/16/18] 

 

(3) खा� सरु�ा और मानक अिधिनयम, 2006 क� धारा 93 के अतंग�त िन�निलिखत 

अिधसूचनाओ ंक� एक-एक �ित (िह�दी तथा अ�ंेजी स�ंकरण):-  

(एक)  खा� सरु�ा और मानक (खा� उ�पाद मानक और खा� योजक) (12वां 

सशंोधन) िविनयम, 2017 जो 19 िसतंबर, 2017 के भारत के राजप� म� 

अिधसूचना स�ंया एफ० स०ं 2/एसटीडीएस/सीपीएल एडं सी 

पी/अिधसूचना/एफएसएसएआई-2016 म� �कािशत ह�ए थे। 

(दो)  खा� सरु�ा और मानक (गैर िविनिद�� खा� और खा� सघंटक� के िलए 

अनमुोदन) िविनयम, 2017 जो 13 िसतंबर, 2017 के भारत के राजप� म� 

अिधसूचना स�ंया एफ० स०ं 12/पीए/िविनयम/डीआईआर 

(पीए)/एफएसएसएआई-2016 म� �कािशत ह�ए थे।  
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(तीन) खा� सरु�ा और मानक (सदूंषक जीविवष और अविश�) दूसरा सशंोधन 

िविनयम, 2017 जो 25 जलुाई, 2017 के भारत के राजप� म� अिधसूचना स�ंया 

एफ० स०ं पी/15025/264/13-पीए/एफएसएसएआई म� �कािशत ह�ए थे।  

(चार) खा� सरु�ा और मानक (खा� उ�पाद मानक और खा� योजक) 17वां 

सशंोधन िविनयम, 2017 जो 21 नवंबर, 2017 के भारत के राजप� म� अिधसूचना 

स�ंया एफ० स०ं 1/योजक/एसटीडीएस/ बीआईएस 

अिधसूचना/एफएसएसएआई/2016 म� �कािशत ह�ए थे।  

(पांच) खा� सरु�ा और मानक (खा� उ�पाद मानक और खा� योजक) 13वां 

सशंोधन िविनयम, 2017 जो 12 अ�ूबर, 2017 के भारत के राजप� म� 

अिधसूचना स�ंया एफ० स०ं ए-1(1)�टे�डड�स/एमएमपी/2012 �कािशत 

ह�ए थे। 

(छह) खा� सरु�ा और मानक (खा� उ�पाद मानक और खा� योजक) 8वां 

सशंोधन िविनयम, 2017 जो 13 िसतंबर, 2017 के भारत के राजप� म� 

अिधसूचना स�ंया एफ० स०ं  1-94(1)/ एफएसएसएआई/एसपी 

(लेबिलंग)/2014 म� �कािशत ह�ए थे।  

[Placed in Library, See No. LT 8918/16/18] 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE (SHRIMATI ANUPRIYA PATEL): Madam, I beg to lay on the 

Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the All India 

Institute of Speech and Hearing, Mysore, for the year 2016-2017, along with 

Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by the Government of 

the working of the All India Institute of Speech and Hearing, Mysore, for the 

year 2016-2017. 

 

(2) Statement (Hindi and English versions) showing reasons for delay in laying 

the papers mentioned at (1) above. 

[Placed in Library, See No. LT 8919/16/18] 

 

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE AND 

MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI 

P.P. CHAUDHARY): Madam, I beg  lay on the Table:- 

(1) A copy of the Competition Commission of India (Salary, Allowances and 

other Terms and Conditions of service of Chairperson and other Members) 

Amendment Rules, 2018 (Hindi and English versions) published in Notification 

No. G.S.R.190(E) in Gazette of India dated 28th February, 2018 under sub-

section (3) of Section 63 of the Competition Act, 2002, as amended by 

Competition (Amendment) Act, 2007. 

[Placed in Library, See No. LT 8920/16/18] 

 

(2) A copy of the Annual Report and Audited Accounts of the Institute 

of Chartered Accountant of India (Hindi and English versions) for 

the year ended 31st March, 2017 published in Notification No. 1-

CA(5)/68/2017 in Gazette of India dated 29th September, 2017 
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under Section 30B of the Chartered Accountants Act, 1949 

together with a corrigendum thereto published in the Notification 

No. 1-CA(5)/68A/2017 dated 21st December, 2017. 

 

(3) Statement (Hindi and English versions) showing reasons for delay in laying 

the papers mentioned at (2) above. 

[Placed in Library, See No. LT 8921/16/18] 
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12 03 hrs 

COMMITTEE ON THE WELFARE OF SCHEDULED CASTES AND 
SCHEDULED TRIBES  

19th to 21st Reports 

 

 डॉ. िक�रट पी. सोलंक� (अहमदाबाद): महोदया, म� अनसूुिचत जाितय� तथा अनसूुिचत 

जनजाितय� के क�याण सबंंधी सिमित (2017-18) के िन�निलिखत �ितवेदन (िह�दी तथा अ�ंेजी 

स�ंकरण) ��ततु करता ह�:ं- 

(1) ‘के��ीय उ�पाद श�ुक और सीमा शु�क बोड� म� अनसूुिचत जाितय� तथा 

अनसूुिचत जनजाितय� के िलए आर�ण और रोजगार’ िवषय पर अनसूुिचत 

जाितय� तथा अनसूुिचत जनजाितय� के क�याण संबंधी सिमित के 7व� �ितवेदन 

(16व� लोक सभा) म� अतंिव�� िसफा�रश� पर सरकार �ारा क�-गई-कार�वाई संबंधी 

19वा ं�ितवेदन ।  

(2) ‘पे�ोनेट एलएनजी िलिमटेड जैसी कंपिनया ं िजनम� 50 �ितशत सरकार क� और 

50 �ितशत िनजी इि�वटी है, म� आर�ण नीित के ि�या�वयन क� ि�थित’ िवषय 

पर अनसूुिचत जाितय� तथा अनसूुिचत जनजाितय� के क�याण सबंंधी सिमित के 

10 व� �ितवेदन (16व� लोक सभा) म� अतंिव�� िसफा�रश�, पर सरकार �ारा क�-

गई-कार�वाई सबंंधी 20वा ं�ितवेदन ।  

(3) ‘भारत सचंार िनगम िलिमटेड म� अनसुिचत जाितय� तथा अनसूुिचत जनजाितय� 

के िलए आर�ण और रोजगार’ िवषय पर अनसूुिचत जाितय� तथा अनसूुिचत 

जनजाितय� के क�याण सबंंधी सिमित के 11व� �ितवेदन (16व� लोक सभा) म� 

अतंिव�� िसफा�रश� पर सरकार �ारा क�-गई-कार�वाई सबंंधी 21वां �ितवेदन । 
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12 04 hrs 

BUSINESS OF THE HOUSE 
 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER 

RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION 

(SHRI ARJUN RAM MEGHWAL):  Madam, with your permission, I rise to 

announce that Government Business  during the week commencing Monday, 

the 19th of March, 2018 will consist of:- 

1. Consideration of any items of Government Business carried over from 

today’s order paper:-  (it contains consideration and passing of (a) The 

Fugitive Economic Offenders Bill, 2018, and (b) the Chit Funds 

(Amendment) Bill, 2018). 

2. Consideration and passing of the following Bills:- 

(i) The Dentists (Amendment) Bill, 2017. 

(ii) The Negotiable Instruments (Amendment) Bill, 2017. 

(iii) The Public Premises (Eviction of Unauthorised Occupants) 

Amendment Bill, 2017. 

(iv) The Consumer  Protection Bill, 2018. 

(v) The New Delhi International Arbitration Centre Bill, 2018. 

(vi) The National Sports University Bill, 2017. 

(vii) The Major Ports Authorities Bill, 2016. 

(viii) The Rights of Children to Free and Compulsory Education 

(Second Amendment) Bill, 2017. 
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(ix) The National Council for Teacher Education (Amendment) Bill, 

2017. 

(x) The Representation of People (Amendment) Bill, 2017. 

 

HON. SPEAKER: Submissions are laid on the Table of the House.  

 

�ीमती जय�ीबेन पटेल (मेहसाणा):  महोदया, अगले स�ाह क� काय�वाही म� िन�निलिखत िवषय 

को शािमल िकया जाए:- 

1. मेहसाना-अहमदाबाद-मेहसाना मीटर गेज �ेन लंबे अरसे स ेबंद है ।  इसके तहत आबूरोड 

डेमू तथा पाटन डेमू �ेन म� कोच क� बढ़ोतरी क� जानी चािहए,  िजससे अप-डाउन करने 

वाले कम�चारी तथा छोटे �यापा�रय� को आने-जाने क� ि��वंसी बढ़ेगी । 

2. गांधीनगर म� मेमू इलेि��क �ेन आ कर ठहरती है। इसको मेहसाना तक बढ़ाया जाए 

�य�िक अहमदाबाद-मेहसाना के बीच इलेि��क �ेन का टैि�टंग भी हो चकुा है । 

SHRI N.K. PREMACHANDRAN (KOLLAM):  I propose to include the following 

items in the List of government business for the coming week. 

(1) Crisis in Cashew Industry due to the imposition of customs duty and 

necessity of a comprehensive package for the revival of the Cashew Industry.  

(2) Waiver of Road and infrastructure cess for diesel used by mechanised 

fishing vessels for fishing. 
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�ीमती रजंीत रजंन (सुपौल):  महोदया, अगले स�ाह क� काय�वाही म� िन�निलिखत िवषय को 

शािमल िकया जाए: 

1. उ�र िबहार के कोशी, सीमांचल एव ं िमिथलांचल म� िकसान� के �ारा म�का का उ�पादन 

सवा�िधक िकया जाता है, लेिकन िकसान� को लागत के अनसुार म�का का मू�य नह� िमल 

पाता है। ऐसी प�रि�थित म� िकसान� को म�का उ�पादन का उिचत मू�य हेत ुकोशी �मंडल के 

सपुौल, सहरसा एव ंमधेपरुा म� म�का का फूड �ोसेिसगं यूिनट लगाने के साथ-साथ गजुरात के 

आनंद मे द�ुध िमल के साथ िबहार के मधबुनी िजला के मधेपरु म� िवगत 50 वष� पहले द�ुध 

िमल खलुा था, जो काफ� समय पहले ही बंद हो चकुा है, लेिकन आनंद का दूध अभी भी पूर े

देश को दूध क� आपूित� कर रहा है ।  अत: सपुौल, सहरसा एव ं  मधेपरुा म� म�का का फूड 

�ोसेिसगं यूिनट लगाने के साथ-साथ िबहार के मधबुनी िजला के मधेपरु म� द�ुध िमल को पनु: 

चालू करने हेत ुस�त िनयम बनाया जाए । 

2. आजादी के बाद से अभी तक िबहार के िदयारा एव ं टाल �े� को िविभ�न सरकार� �ारा 

नजरअदंाज िकया जाता रहा है, िजसके फल�व�प 21व� सदी म� भी इस इलाके का िवकास 

नह� ह�आ है, लेिकन अगर टाल एवं िदयारा �े� के लोग� को सरकार के �ारा मछली पालन हेत ु

आव�यक �िश�ण एव ंसहायता देकर �े�रत िकया जाये तब आम लोग� को रोजगार के साथ-

साथ टाल एव ंिदयारा �े� का िवकास भी होगा ।  अत: िबहार के टाल एव ंिदयारा �े� मछली 

पालन को बढ़ावा देने के उ�े�य से िवशेष अिभयान चलाने हेत ुस�त िविध िनयम बनाया जाये। 
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�ी ल�मी नारायण यादव (सागर):  महोदया, अगले स�ाह क� काय�वाही म� िन�निलिखत िवषय 

को शािमल िकया जाए :- 

1. �ामीण �े�� म� ब�क� क� �ामीण शाखाए ंआव�यकता के िहसाब से बह�त ही कम ह�, िजसके कारण 

�ामीण लोग� को लेन दने के िलए लंबी दूरी तय करनी पड़ती है और िकराये आिद म� काफ� खच� 

होता और समय क� बबा�दी होती है। जानकारी म� आया है िक ब�क �ामीण �े� म� शाखाए ंखोलने के 

िलए त�पर ह�, परतं ु�रजव� ब�क उसके िलए अनमुित नह� दे रहा है ।  अत: �रजव� ब�क �ारा नई ब�क 

शाखाए ंखोलने म� मंजूरी नही िदये जाने का काय�।  

2. भारत सरकार के उप�म भारतीय दाश�िनक  अनसुंधान प�रषद नई िद�ली �ारा सरकार क� सभी 

िश�ण स�ंथान� म� 2017-18 के िव�ीय वष� म� अ�य िपछड़ा वग� के लोग� के 27 �ितशत आर�ण 

को समा� कर िदया है जबिक पहले यहां पर आर�ण क� �यव�था थी।  अगले स�ाह क� काय�वाही 

म� उ� दाश�िनक अनसुधंान प�रषद, नई िद�ली �ारा िनधा��रत अ�य िपछड़े वग� आर�ण िनयम� 

का पालन नह� िकये जाने का काय� ।  

�ी राजेश रजंन (मधेपुरा):  महोदया, अगले  स�ाह  क�  काय�वाही  म�  िन�निलिखत  िवषय  को 

शािमल िकया जाए । 

 देश क� आजादी के बाद िवकास के �ि�कोण से रा�य� के अनभुव म� काफ� िभ��ता रही है। 

जहा ंकई रा�य� का तेजी से िवकास ह�आ है, वह� कई अ�य रा�य अभाव से �िसत रहे ह� ।  योजना 

आयोग और िव� आयोग के िव�ीय ह�तांतरण भी रा�य� के बीच के इस अतंर को पाटने म� 

असफल रहे ह�, िबहार जैसे रा�य� को इसका भारी खािमयाजा भगुतना पड़ा है।  िबहार रा�य के 

िवभाजन के समय िबहार पनुग�ठन अिधिनयम, 2000 म� यह �ावधान िकया गया था िक िवभाजन 

के फल�व�प िबहार को होने वाली िव�ीय किठनाइय� के संदभ� म� एक िवशेष कोषांग का उपा�य� 

योजना आयोग के सीधे िनय�ंण म� गिठत होगा और वह िबहार क� आव�यकताओ ं के अन�ुप 

िवशेष अनशंुसा करगेी, लेिकन क� � क� सरकार के �ारा इस पर कोई कारवाई नह� क� गई ।  अत: 

िबहार रा�य क� वत�मान ि�थित के म�ेनजर, जैसे गरीबी रखेा �ित �यि� आय, औ�ोगीकरण और 
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सामािजक एव ंभौितक आधारभूत सरंचना को दखेते ह�ए िबहार को िवशेष रा�य का दजा� �दान 

िकया जाए। 

 कम�चारी चयन आयोग कािम�क, लोक िशकायत तथा प�शन मं�ालय, भारत सरकार से 

सबं� है एव ंइसक� �थापना 1977 म� ह�ई थी तथा इसक� �थापना का म�ुय उ�े�य भारत सरकार 

के मं�ालय�/िवभाग� और अधीन�थ काया�लय� म� गैर तकनीक�य समूह  ‘ग’ और ‘ख’ के 

अराजपि�त पद� म� भत� का काय� करना है, लेिकन समय बीतने के साथ-साथ आयोग क� 

िन�प�ता पर सवाल  भी उठने लगे ह�।  हर साल होने वाली परी�ा म� ��-प� लीक होने क� घटना 

घट रही है, िजससे गरीब और ईमानदार मेधावी छा�� के साथ अ�याय होता है ।  इसी तरह वष� 

2018 म� आयोिजत िटयर 2 ए�जाम 17 से 22 फरवरी को ऑनलाइन मोड म� ह�आ था, इसका 

��-प� लीक ह�आ।  अत: गरीब और ईमानदार मेधावी छा�� के िहत म� कम�चारी चयन आयोग के 

�ारा वष� 1994 से अभी तक आयोिजत िकये गए सभी �ितयोिगता परी�ा क� उ�च-

�तरीय/सी.बी.आई. जाचँ कराई जाये। 

�ी सुशील कुमार िसहं (औरगंाबाद):  महोदया, अगले  स�ाह  क�  काय�वाही  म�  िन�निलिखत 

िवषय को शािमल िकया जाए। 

औरगंाबाद िजले क� ��येक पचंायत म� �व�छता िमशन के अतंग�त शौचालय रिहत 

घर�/गाव� म� शौचालय िनमा�ण हेत ुक� � �ारा रािश का आवंटन एव ंइसका सीधा लाभ ह�तांतरण  

(डाइर�ेट बेिनिफट �ांसफर)  लाभाथ�  को िदए जाने क� आव�यकता । 

 औरगंाबाद ससंदीय �े� के िविभ�न रलेवे �टेशन� पर म�ुय �प से पूव� म�य रलेवे के 

गरुा�, अन�ुह नारायण रोड, फेसर, रफ�गंज, बघोई कुसा, परैया, क�ा, देव�रया, कुह�मा, नरशे 

हा�ट, एव ं इ�माइलपरु आिद �टेशन� पर रले याि�य� के िलए मूलभूत सिुवधाय�, िवशेषकर 

शौचालय, या�ी शेड, फुट ओवरि�ज, �लेटफॉम� पर पेयजल क� �यव�था, लाइट एव ंपखें, रलेवे 

�ािसंग का आिद का िनमा�ण शी� कराने क� आव�यकता । 
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�ीमती रमा देवी (िशवहर):   महोदया, अगले स�ाह क� काय�वाही म� िन�निलिखत िवषय को 

शािमल िकया जाए। 

मेर े िशवहर ससंदीय �े�ांतग�त पूव� च�पारण िजला के फेनहारा �खडं म� �धान मं�ी आवास 

योजना लाभक� के बीच रािश के भगुतान म� ��ाचार �या� है। उ� ��ाचार के कारण भारत 

सरकार के �ामीण �े�� म� गरीब लोग� को आवास उपल�ध नह� हो पा रहा है। पूव� च�पारण िजला 

के फेनहारा �खडं म� �धान मं�ी आवास योजना म� �या� अिनयिमतता क� जाचं का काय� । 

मेर ेससंदीय �े�ांतग�त सीतामढ़ी िजला काफ� िपछड़ा ह�आ �े� है। इसके स�ुपी एव ं बेलसडं 

�खडं को आपस म� जोड़ने वाले सोनौल से कंसार माग� म� मोहारी नहर के पास एक पलु का िनमा�ण 

हो जाने से उ� दोन� �खडं के कई �ाम� के लोग� को आवागमन क� सिुवधा िमलेगी। सीतामढ़ी 

िजला सोनौल से कंसार माग� म� मोहारी नहर के पास पलु िनमा�ण कराये जाने का काय�।  

�ी ल�मण िगलुवा (िसहंभूम) :   महोदया, अगले स�ाह क� काय�वाही म� िन�निलिखत िवषय को 

शािमल िकया जाए :- 

मेर ेससंदीय �े� िसंहभूम म� ि�थत च�धरपरु रलेवे �बंधक काया�लय के अधीन आयरन ओर 

क� ढुलाई म� रेलवे को करोड़� �पये राज�व म� िमल रहे ह�, जो पूर ेदेश म� िबलासपुर रलेवे �बंधक 

के बाद न�बर दो पर है। पर�त ु�े�ीय िवकास एव ंआसपास के लोग� के क�याण के िलए कारपोरटे 

सामािजक उ�रदािय�व के अतंग�त रलेवे �ारा कुछ भी खच� नह� िकया जा रहा है, जबिक 

सीएसआर के अतंग�त कुल कमाई का दो �ितशत �े�ीय िवकास एव ंआसपास के क�याण पर खच� 

करना चािहए। अत: अगले स�ाह क� काय�वाही म� मेर े िनवा�चन �े� िसंहभूम के रलेवे �बंधक 

च�धरपरु के �े�ीय िवकास एव ं�थानीय लोग� के क�याण पर सीएसआर के तहत आयरन ओर 

क� ढुलाई म� कमाई का दो �ितशत खच� करने का काय� शािमल िकया जाये। 

 

देश के �ामीण �े�� म� िवशेषकर जनजाित बाह��य �े�� म� बह�त गरीबी है और नौकरी का पूरा 

अभाव है। यहा ँ क� भोली भाली लड़िकय� को नौकरी िदलाने के बहाने फुसलाकर महानगर� म� 
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लाया जाता है और उ�ह� दहे �यापार म� धकेल िदया जाता है। इस काय� म� �लेसम�ट एज�िसया ँसिंल� 

एव ं सि�य ह�। िवरोध करने पर बदमाश� �ारा पीटा जाता है। इन �लेसम�ट एज�िसय� के पास 

बदमाश� क� एक टीम है। इस तरह से देश म� �लेसम�ट एज�िसय� �ारा मानव त�करी क� जा रही है 

और गरीब लोग� के ब�च� को बेचा जा रहा है। अगले स�ाह क� काय�वाही म� �लेसम�ट एज�िसय� के 

काय� क� समी�ा करने एव ंइस �कार क� एज�िसय� क� पहचान का काय�।  

 

PROF. SAUGATA ROY (DUM DUM):   I propose to include the following items 

in the List of government business for the coming week.त 

1. The 13,000 crore fraud in the Punjab National Bank caused by the 

activities of Nirav Modi and Mehul Choksi who have escaped from the 

country. 

2. The purchase of Rafale Jet fighters 36 in number by the government at a 

high cost from the French Government as compared to the earlier price 

fixed by the earlier government. 

DR. KIRIT P. SOLANKI (AHMEDABAD): I would like to make a submission on 

the subject of the vacancies in the Indian Railways in the categories reserved 

for Scheduled Castes and Tribes.  A total of 2,22,159 posts are lying vacant in 

the Indian Railways.  Of these, 41,128 are in the category reserved for 

scheduled Castes/ Tribes.  I would like to request the Central Government to 

initiate a Special Recruitment Drive for the SC/ST categories. 

 In lieu of the celebration of Women’s Day on 8th March, I would like to 

make a submission on the subject of participation of Indian women in the 

workforce.  India stands at the 87th position in the global Gender Gap Index, 
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with 27 per cent participation of women in the workforce.  It has been 

estimated that higher participation of women in the workforce can expand 

India’s GDP by 27 per cent and thus, the necessary steps should be taken. 
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12  04 ½ hrs 

MOTION RE: EXTENSION OF TIME FOR PRESENTATION   OF REPORT OF 

THE JOINT COMMITTEE ON FINANCIAL  RESOLUTION AND DEPOSIT  

INSURANCE BILL, 2017 

�ी भतृ�ह�र महताब (कटक): महोदया, म� िन�निलिखत ��ताव करता ह�:ं- 

“िक यह सभा िव�ीय समाधान और िन�ेप बीमा िवधयेक, 2017 सबंंधी सयं�ु 

सिमित के �ितवेदन ��ततु करने के िलए समय मानसून स� 2018 के अिंतम 

िदवस तक बढ़ाती है ।” 

HON. SPEAKER: The question is:  

“ ‘That this House do extend time for presentation of the Report of the 

Joint Committee on the Financial Resolution and Deposit Insurance Bill, 

2017 upto the last day of the Monsoon Session, 2018.’” 

The motion was adopted. 

 

… (Interruptions) 

HON. SPEAKER: Please go to your seats.  

… (Interruptions) 

 
 

   

                                    
 Memorandum  giving  reasons  for  extension of  time  circulated  separately.  
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12 05 hrs 
 
 

OBSERVATION BY THE SPEAKER 
Notices of Motion of No Confidence 

 
 

HON. SPEAKER: Hon. Members, I have received notices of Motion of No 

Confidence in the Council of Ministers from Shri Y.V. Subba Reddy and Shri 

Thota Narasimham. I am duty bound to bring the notices before the House. 

Unless the House is in order, I will not be in a position to count the 50 

Members who have to stand in their assigned places so that I can ascertain as 

to whether the leave has been granted or not.  

 

… (Interruptions) 

HON. SPEAKER: Please go to your seats. 

… (Interruptions) 

 

HON. SPEAKER: Therefore, I request all of you to go back to your seats.  

… (Interruptions) 

HON. SPEAKER: I am sorry.  

… (Interruptions) 
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HON. SPEAKER: Since the House is not in order, I will not be able to bring the 

notices before the House.  

… (Interruptions) 

HON. SPEAKER: The House stands adjourned to meet again on Monday, the 

19th March, 2018 at 11.00 a.m.  

 

12 06 hrs 

The Lok Sabha then adjourned till Eleven of the Clock 
            on Monday, March 19, 2018/Phalguna 28, 1939 (Saka). 
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